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COUNCIL OF STAl'E.

M m day, 8th April, 1936.

The Council met in the Council Chamber of the Council House at Eteren
of the Clock, the Honourable the President in the Chair,

MEMBERS i

The Honourable Kunwax Jagdish Prasad, C.S.I., C.LE., O.BM. (Eduoaf
tion» Health and Lands Member).

The Honourable Lieutenant-Colonel A. F. R. Lumby, C.I.E., O.B.E.,
(Government of India: Nominated Official),

The Honourable Mr. J. C. Nixon, C.I.E. (Government of India ; Nomi­
nated Official).

QUESTIONS AND ANSWERS.

RkCBNT Jî IBING BY T bOOPS DURLNQ THE DISTURBANCES AT K aBAOHI.

113. The H onoubablb Sh aikh  MUSHIR HOSAIN EIDW AI: (a) Haw
any further inveBtigations been made by the authorities since the short
notice questions in ̂ e  Council of State and the debate in the Assembly
regarding the firing at Karachi ?

(b) What is the total number now of persons who lost their lives due to
the firing and how many were wounded ?

(c) Were any children or women killed by the firing ?
(d) What measures, if any, were adopted after the firing to attond to the

wounded ?
(e) Has Government now decided to institute an inquiry into the

question whether the firing was justified ?
(/) Was the gathering at Karachi on which fire was opened due to any

communal quarrel or to any action on the part of Government ?
(g) Was the gathering a mixed one or only of one community ? Were

Hindu hawkers and others present in the gathering to sell eatables ?
(A) How many among the killed and wounded were Muslims and how

many ncm*Muslims ?
(- 689 > ^
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(i) How many rounds in all were disoharged by the military and by 
how many soldiers ? Was the order of firing given by the Magistrate, was 
the order in writing or verbal and was the firing direot^ at the head or the 
feet of the mob ?

(j) Is it a fact that the procession was going with the bier of Abdu  ̂
Quayum to the Idgah for funerd prayers and was the procession fired at by 
the military at a distance of h^f a mile from the town and before the 
procession reached the cross comer of the road which leads to the city ?

(ib) Is it a fact that the people in the procession were not armed with 
lathis or any other weapon 1

(I) Gk)vemment be pleased to state whether any crime was com- 
mitt^ by the mob before the firing and the reasons for inviting the 
assistance of the military authorities and not using the police ?

Thb H o k o u b a b l b  M b . M. G. HALLETT : A resolution or statement 
wiU shortly be issued by the Government of Bombay which will deal fully 
with the points made in this question. I would refer the Honourable Memb^ 
to that resolution.

N u h be b  o r  CoBOfimAL R io ts  whioh  oocttbred in  In d ia  from the 1st of 
J a n u a b y , 1934 UP to  thb  prbsbnt tim b .

114. T he H onoubablb Sh aikh  MUSHIR HOSAIN KIDWAI : How 
many communal riots took place last year in India, how many have tdkem 
{dace this year up to the present time, and have they caused any loss of life ? 
If so, how much ?

T hb H onoxtbablb Mb. M. G. HALLETT: 
table giving the information in my possession.

I lay a statement on the

SkMtement of communal riots which occurred in India dwring the period 1st Januaty, 2934 to>
31H March, 1935.

Killed. Injured.

Place. Date. I
Hindus. Mus*

lim8.
Hindus. Mus­

lims.

Cause of riot.

1. Ajmer (U. P.) 8-1-34!

i

Many
injur^.

^slightly

!

Muslim attack ou 
Hindus. Mar­
riage band passing 
the Moti Kalta 
Masjid m th» 
Durgah Bazar.

2. Do. . 22-2-34
i

1\
I

Muslim attaok on 
Hindu marriage 
band passing the 
C l o c k  T o w e r  
Mosque.

3. AJodhy» (U. 
P.).

27-3-34 • • 3 8 Cow sacoifioe.



QUBBTIONS AND ANSWERS. m

Statement, of communal riots which oocufted in India during the period Ut January, 1934 
to Slit March1 1935—contd.

Plaoo.

4. BeUiauri, Dma> 
pore (B. A 0.)(

6. Ramnagar,

sub-diviBioQ (B. 
*0 .)

6. Ghaeipiir (U.

7. Girjayya, 
Bareilly distriot
(T7. P.)

8, Agra (U. P;) .

9. Madras

10. Fukrahat,
Gopalganj di- 
viBion, (Bengal).

11. Maiingbwe 
. Akyi 
; (Burma)

villa^, Akyab 
distriot

Date.

2-4.34

2/3-4-34

24/25-4-34

27.4-34

3-9-34

2-9-34

8-9-34

10-12-34

12. Buthidaung , 20-3-35
township, '
Akyab distriot i 
(Burma).

13. Samrai, Guj- 16*3-35 
ranwala dis­
trict (Punjab).

Killad. Injured.

Hindus. Mus- I Hindus, 
litns. I

2
(plus I, 
oomzuu- 
nity not| 
known).

Mus­
lims.

Cause of riot.

10

I

26

13

(6 Chittagonians and 6 Arakanese 
injured).

(2 Indians killed and 4 injured— 
coixumunity not known).

Hindus attack
M nhamm a d a n  
marriage party 
who intends to 
■laughter a
buifalo.

Dispute over site 
of mosque.

AttcMik on tasia 
in Muharram 
processions.

Tazia 
near 
temple.

Arti-nimaz dis­
pute.

Enforced hartal in 
connection with 
the publication 
of a book in Tamil 
entitled “  A short 
History of the 
Catholic Church**.

Quarrel between a 
Muhammadan and 
a Namasudra boy.

Assault on unin­
vited Arakanese 
guests at Chitta- 
gonian festival.

Clash between 
Indians and Bur- 
mans over an um. 
brella.

Dispute between 
Sikhs and Mus­
lims during Id 
celebrations.

J/.B.—The above ezdudes minor communal clashes which have not been reported 
to the OoyernPieiit pi Indift,

a 8



Nmw R ates of P a y  for  Obd k an o b  F aotobibs , bto ,

116. T he H onoubabi ê Mb . JAGADISH CHANDRA BANERJEB:
(a) With reference to my questions Nos. 201 and 202, dated the 3rd Septem­
ber, 1934, will Government be pleased to state whether any decision has yet 
been arrived at ?

(b) Will Government please state whether the new rates of pay will 
apply to persons employed after a certain date ?

(c) Is it a fact that many such persons have earned increments under 
the old scale ? How do Government propose to safeguard them from imme­
diate reduction of pay imder the new scale ?

T hb H onoubablb  L ibutbnant-Colonbl a. F. R. LUMBY : I am 
enquiring whether a final decision has yet been reached and will inform the 
Honourable Member in due course.

Indiakisation  or high bb  Appoiktm bnts in  Obdnakob  FAoroicqfis*

116. T he  H onoubablb  Mb . JAGADISH CHANDRA BANERJEE:
(a) With reference to the answer to my question No. 203, dated ^  3rd 
September, 1934, what steps have Government ever taken or what steps do 
they propose to take to Indianise the department in the matter of higher 
appointments \

(b) Will Government be pleased to state the reasons why there is no Indian 
above the rank of ohargeman at Aravankadu and Oossipore ?

(c) Is it a fact that when a European ohargeman officiates for an assis­
tant foreman he gets the minimum pay of the appointment while an Indian 
only gets an aUowance of Rs. 60 per mensem  ̂ Ii the reply be in the affirma­
tive what is the reason for this distinction and do Government propose to 
take any steps to remove it ?

T he H onoubablb L ibutbnan t-Colonel A. F. R. LUMBY : (a) Gov­
ernment have introduced schemes for training apprentices and a system 
of recruitment through the Public Service Commission. These definite 
steps will assist Indianisation of the higher ranks in the department 
later on, but the Honourable Member must remember that Indiflnisation 
in the assistant foremen’s grade only began 11 years ago.

(b) None of the men now in service has yet been found fit for permanent 
promotion, but two Indian chargemen are now officiating as assistant ftwemen 
at Aravankadu and three at Cossipore.

(c) No. Whether the minimum pay of the appointment or an allowance 
(which varies) is to be given, depends on whether the officiating incumbent 
is considered fit to assume the whole or only part of the duties of the post. 
This rule applies equally to Indians and to Europeans selected for offioiating 
appointments.

•M2 OoyNoiXi OF STAT». [Qth April 198fi.

BILLS PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON THE
TABLE.

SECRETARY of the  COUNCIL : Sir, in pursuance of rule 26 of the 
Indian Legislative Rules, I lay on the table copies of the following Bills whidi



q u b b t io n s  a n d  a n b w b h s .

were passed by the Legislative Assembly at its meeting held on the 6th April, 
1986, namely ;

A Bill further to amend the Indian Tariff Act, 1934, for certain purposes, 
and

A Bill f^ h e r  to amend the Indian Tea Oess Act, 196S, for a certain 
purpose.

MESSAGE FROM HIS EXCELLENCY THE GOVERNOR GENERAL.

Thk Hoi ĝubabud tee PRESIDENT: Honourable Members, 1 have 
a message from His Excellency the Governor General, which runs as f<j)pw8 :
“  Dear Mr. Presidmt,

I  Bend herewith with my eertiflcate and recommendation the Indian Finance Bill, J936, 
which the T^gisUuive Aftfternbly has failed (o pasff in the form recommended hy me.

Yours sincerely,

(6W.) WILIIKODON**,

(The message was received by Honourable Members, standing.)
The Secretary will presently lay on the table the Bill and yon will know 

the nature of the Governor General’s recommendation which is endmed on 
the Bill which will be presented to you now.

INDIAN PINANCE BILL LAID ON THE TABIiR.

SECRETARY of th e COUNCIL : Sir, in pursuance of the provisians 
of section 67B of the Government of India Act, I lay on the table a copy of tim 
BiU to fix the doty oa salt manufaetored in, or imported by land into, certaih 
pairts of British India, to vary certain duties leviable undOT the Indian Tariff 
Act, 1934, to fix maximunt rates of postage under the Indian Post Office Act, 
1898, to fiJx rates of income-tax and super-tax, aaod to vary the excise duty 
on silver leviable under the Silver (Excise Ihity) Act, 1930, which the Legisla­
tive Assembly has failed to pass in the form recommended by the Governor 
General and which has been certified under the provisions of the same seetioii 
by the Gk>vemor General as essential for the interests of British India.

(Copies of the Bill were then distributed to Honourable Members;^

MESSAGE FROM THE LEGISLATIVE ASSEMBLY.

SECRETARY of th e  COUNCIL: Sir, a message has been received 
from the Iiegislative Assembly. The message runs as follows:

** I am directed to inform you that the moBBege frcm the Council of State to the 
Lw^lative Assembly desiring their concurrence in the KeRolution recoirmending that the 
Bill to amend the law relating to marriage and divorce among Parsis be committed to a 
Joint Committee of the Council of State and of the Legislative Assembly and that the 
Joint Conunittee do consist of 12 Members, was considered by the Legislative Assembly 
at their meeting hold on the 30th March, 1035̂  Resolution was conourred in
by the Assembly



MOTION RE NOMINATION OF MEMBERS TO SERVE ON THE JOINT 
COMMITTEE TO CONSIDER AND REPORT ON THE PARSI 
MARRIAGE AND DIVORCE BILL.

 ̂T h e  H onoubablk  Sir  PHIROZE SETHNA (Bombay: Non- 
Muhammadan) : Sir, before I put my Motion to the House I request per­
mission to substitute the name of the Honourable Mr. J. Qhosal in the place 
of the Honourable Mr. M. 6. Hallett. My reason for doing so is that the 
Honourable Mr. Hallett is proceeding to Europe on leave and will not be able 
to attend the meetings of the Joint Committee, which in all probability will 
be held at the beginning of the Simla session.

T h e  H okourablb  the  PRESIDENT: I do not think the House will 
have any objection ?

(No objection was raised.)

T h e  H o noubable  Sib  PHIROZE SETHNA ; Sir, I beg to move :
“  That the following Members of the Council of State be nominated to eerve on the 

Joint Committee to consider and report on the Bill to amend the law relating to marringf' 
and divorce among Parsis, namely :

The Honourable Mr. J. Qhosal.
The Honourable Mr, G. H. Spence.
The Honourable Khan Bahadur Dr. Sir Nasarvanji Chokgy,
The Honourable Rai Bahadur Lala Ram Saran Das.
The Honourable Sir David Devadose, and the mover

I need hardly remind the House that some weeks ago I had brought 
forward a Motion that this Bill might preferably be refen^ to a Joint Com­
mittee of the two Houses, and, as the Secretary has just read out, a message 
has come from the other place to say that they have accepted our proposal. 
All that therefore remains for me to do today is to suggest six names as members 
of the Committee from this House, which names are embodied in the Motion 
I have moved. I trust the House will pass the Motion.

The Motion was adopted.

STATEMENT BY THE HONOURABLE THE PRESIDENT ON THE 
FUTURE COURSE OF BUSINESS.

T h e  H onotjbable the PRESIDENT: Honourable Members, it is a 
matter o f  regret that the Finance Bill and the two other Bills have come to 
this House at this late stage. Last year I drew the attention of Govern­
ment to the fact that it appeared to be the normal practice during the last few 
years to present the Finance Bill to the House late in the day and the Honourable 
Afembers of this House were considerably inconvenienced on account 
of the Bill not being presented here in proper time. But I fully realise that 
the difficulty this year has been of an abnormal nature and that Government 
is not to blame in the matter. This delay has taken place owing to the un­
usual amount of time occupied in the other House in the discussion of the

♦ Speech not corrected by the Honourable Member.
( 694 )



Fmanoe Bill. It is a matter of great regret that we should get an important 
Bill like the Finance Bill on the eve of two principal holidays, the Mcmuiram 
and E a^r, with only four working days intervening. However, if it is 
permissible for me to drop a hint to Government, I would suggest that in 
future years for the convenience of this House and also to maintain the dignity 
and jnestige of this House the Government will take up the Finance Bill as 
ewly as possible in the other House, that is before the 15th of March, and 
give that Bill precedence over all legislative work and also over all non-official 
work and discuss the same from day to day till it is either passed or rejected. 
This will save us from a predicament and the normal practice which prevailed 
in this House four years before will be restored. However, Honourable 
Members, we have now to make the best o f the situation. Many of you have 
seen me during the last two or three days and have requested that the business 
of this House ought to be expedited and the work fij^hed as far as possible 
by Thursday the 11th of this month. I am quite prepared to meet the wishes 
of many of you and I therefore propose that tomorrow we take up the Tarifif 
Bill and the Tea Cess Bill for discussion. I am prepared to waive the Stand* 
ing Order, if a majority of you are agreeable. As regards the Finance Bill, 
I propose that we should take it up for discussion on Wednesday. Two other 
Bills are expected from the other House, one-the Salt Bill and the other the 
Mines Bill. The Salt Bill is likely to be passed today and laid on our table 
tomorrow or at the latest on Wednesday morning. In that case I propose 
that we should also deal with the Salt Bill. As re g ^ s  the Mines Bill, I would 
request the Leader of the House to settle with Government that the c<»isi- 
deration of that Bill should be postponed till the Simla session. There î  no 
great hurry about the passing of that Bill. But I am quite prepared, in case 
we have time, to take up that Bill also on Thursday, provided Honourable 
Members waive their right of statutory notice. I am not prepared every 
time to ask Honourable Members to do so, and it would not be right on my 
part to ask Honourable Members on each occasion to waive the statutory 
notice, nor would I like to exercise my privilege to waive that notice. I 
would therefore request the Leader of the House if possible to arrange with 
(Government that that Bill, if passed in the other House, should be placed 
before this House in the Simla session. I would like to know from Honourable 
Members now if they have any objection to my suggestions ?

Thb Honottbablh Rai Bahadub L a l a  MATHURA PRASAD 
MEHROTRA (United Provinces Central: Non-Muhammadan) : Sir, we 
are prepared in every way to meet the wishes of the Government as well as 
to abide by vour decision in this matter. But we want to bring to your notice, 
Sir, that it has become a common practice for the last three years not to give 
us the statutory time required for the Finance Bill. We all know that the 
Finance Bill is the most important Bill of the session and last year you. Sir, 
definitely made observations to the effect that you would not be prepared 
to suspend the Standing Order next year. You said, Sir,------

The H o n o u b a b l b  t h b  PRESIDENT : Order, order. I have already 
informed the House that this year Government is not to blame in the matter 
and that the other House has taken an unusual volume of time in discussing 
that Bill and therefore the delay is explicable on the part of Government. I 
have stated that and in that view I have made my suggestions to Honourable 
Members,

^tATBUmrT BY PRESlDBiTT ON FuTuiEtB OOUKSE OF BU&INSSS. dll5
I



EoHomuBLB iUi Babadub LikLA MATHURA PRAHA T> 
MEHBOTRA: Sir, so far aa H<moor»ble Members the other House are 
oonoeraieid they may still delay next year. Qovenuaent oaaaot give a 
gaanutee; there is no time limit.

Taa HoNOimiLBLii m s  PRESIDENT: 1 have made a suggestion, in 
anticipaticm of your speech, to Government that they diould take^e Finance 
l y i  m the other House befiwe the 16th of March ai^ discuss it from day to 
day and give that Bill precedence over all legislative and non-official work.

Thb HoNOtraABLB Raja GHAZANFAR ALL KHAN: Why did not 
they do it this year. Sir ?

Thb HcmocTKABUt Rai B a h a d u b  Lala MATHURA PRASAD 
MBHROTRA: Sir, 1 think your remarks were ^ t e  clear and the Ctovexn- 
memt ought to have taken care and brought the Bill in the other House much 
•adier.

Tkx H oN O tnujniB  t h b  PRESIDENT; OovemmBnt could not gag  the 
mouths of Honourable Members in the other House.

T h e  HoNOtTBABLB R a i  B ahaotjb LAiiA MATHURA PRASAD 
MEHROTRA : They cannot do it in future years also. This Bill is coming 
to us in a citified form. His Excellency the Vicerc^ sent the Bill in a re> 
commended form to the other House and that has not been accepted. It 
wa« not doe to the Party in opposition there, but as 1 imdeistand from the 
pap«rs the other parties sid^ with them as far as 1 know.

Thb H onoxtbablb t h b  PRESIDENT: Order, order. These remarks 
are irrelevant just at this time. You may make these remarks when the 
Finance Bill comes up for discussion.

T h b  HoKOtTBABLB R a i  BAHADtra L a i .a  MATHURA PRASAD 
MEHROTRA : I want to show how the situation is changed when the Bill 
has come to us and what responsibility we have. We hold p e a t  lesponeibility 
t.hiw year as the Bill has been thrown out in the other House, and if we ask 
you now to suspend the Standing Orders what sorry figure shall we cut in the 
eyee of the public—that the other House discuss^ the Bill for four or five 
weeks and rejected it but this upper House was not even prepared to take 
the statutory time and requested the President to suspend the Standing Orders. 
B e a d e s  we would get more time to discuss with other parties and come to an 
nguftftitiftnt about the Une we should adopt in this House. For that, Sir, 1 
thiwlr we must get at leant the statutory time limit for the Bill and we would 
request you. Sir, not to suspend the Standing Orders so far as the Finance Bill 
is oottCMued. I am agreeable so far as the other Bills are concerned.

T h b  H onotjeablb  R a j a  GHAZANFAR ALI KHAN (West Punjab: 
Muhammadan); We are all very grateful to you. Sir, for your very kindly 
givii^ a warning to Gk>vemment that they should show more respect to this 
House than they have so far done hitherto, it  is a matter of opinion. Sir, 
as to who is responsible for this delay in bringing the Finance Bill to this House 
at this late hour; but I heartily associate myself w^h all that has been said 
by my Honourable firiend Mr. Mehzotra, that what little prestige and posi* 
tion this House enjoys we should not be a willing party to its depcivatiOB. 
I honestly believe that to treat the Finance Bill in such a casual way as to
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dispose it of in a couple of days, however urgent our requirements at our own 
homes may be, will be very unfair. I hope, Sir, you realise that the Govern- 
mesit have got very little control on the course of events in the other House. 
They may start the Finance Bill on the 6th or the 16th of March. As there 
is no time limit fixed and as everything is relevant under the Finance Bill the 
Assembly can go on speaking on the Bill for any number of days. So this 
position is bound to arise again in future years. We already agreed to the sus* 
pension of the Standing Orders last years. If we do it this year, I am sure, 
whatever you may have «aid, whatever warning you may have given to the 
Government, in due courBe it may just become a convention that in the Coun­
cil of State Standing Orders have always been suspended. Every time some 
peculiar circumstances are bound to arise. I would most earnestly request 
you and I will also earnestly request the Leader of the House, whom I most 
heartily welcome and in whom we have got great hopes for guiding us and 
co-operating with us, not to press that the Standing Orders should be suspend­
ed. The Bill has come to us in a certified form. There are grave constitu* 
tionai issues involved. We must have suflQcient time to consider all these 
matters ; and this being the last year of the life of this present Council we have 
got to go and face our constituencies. We must go and tell them we sacri- 
fied our own convenience to the bigger interests of the country, we waited for 
15 days sitting idle, we did not ruBb it through and at least tried to do full 
justice to the Finance Bill. We are already deprived of discussing the bud­
get and this is the second important matter, and if we are going to pass it so 
casually 1 am sure we will be condemned by our own constituencies and our 
own people. I would request you not to suspend the Standing Orders. As 
far as the Wheat and other Bills are concerned, I am not agreeable to their 
being taken up today------

T he H onourable the PRESIDENT : I suggested taking them up 
tomorrow, not today.

T he H onourable R aja  GHAZANFAR ALI KHAN : I am not agree­
able to their being taJten up tomorrow, I would not mind if the Tariff Bill 
and the other Bill are taken up on Wednesday, giving us one more day, but 
80 far as the Finance Bill is concerned, we want the full three days and the 
Bill should be taken up on the 16th.

T he H onourable the PRESIDENT : Mohurram holiday intervene.

T he H onourable R aja  GHAZANFAR ALI KHAN : If you give us the 
full three days then we will have to take it up on the 11th.

The H onourable the PRESIDENT : I always understood that three 
days implied notice from today. It would be in time on Thursday.

T he H onourable R aja  GHAZANFAR ALI KHAN : Then we can 
take it up on Thursday. If we do not finish in one day, we shall have to sit 
after the Mohurram holidays on the 16th and 17th.

T he H onourable Mr . MOHAMMAD YAMIN KHAN (United Provinces : 
Nominated Non-Official) : Sir, I fully endorse your remarks that this House 
could not be in possession of the Bill and could not discuss it earlier and I 
think that it places this Council in a very awkward position to have the BUI

BTATBMBKT BY PRBSIDSNT ON FUTURS COURSE OF BUSINESS. 0 9 7



 ̂ «ouiTOia or rair.wt. ’ - r [Sum iteniL 1935 *

. [Mr; Mohammftd Ymmin Kb»n.] ,
jtis!5 At the time wh ît we are all aboat to dia^eii^ for th^ Mohupmm hblidtfyni 
aM we have got very little thhe irfter t̂he M6ht*jtam hdidlty^; for the EAste  ̂
l^Slic^ys begirt. • : ;

' ■■ * .i
TtaE Ho!fOi^SLB Ra  ̂ BkHAbuE La LA MATHURA PRASAD 

MBHBGTRA : Lcust Wet after &e Moburrttm holidays. ,

Tub Hokoubablh Mb, MOHAMMAD YAMIN KHAN: My view ia 
that three days are meaDt in oitter to give facility to Honourable  ̂ Membere 
ib «end in whatever amendments they Mke to propose and days after 
litying the Bill on the table aife meant for Honotirable Members to study tha» 
roiTghly the Bill whieh they aw going to diBCuss. Het« we iiave had this BiU 
ijifefore us for a vety Icng time. This Bill was thoroughly discusred in the 
other House and those Honourable Members who had an opportunity to go 
ahd listen to the debates in the other House or read them trough the press 
krt in full po8?)e88ion of the faotw and they can send their amendments as 
as possible. Then this Bill is not intended <o be discussed till Wedne.sday as 
you propose. Between Wednesday and today thwe is one clear day and the 
whole day t^ay in which Membra can send in amendments. I think, Sir, 
it will ennanee the value and the prestige of this House if we place before the 
public the fî ct- that we are not accustomed to Waste time. If we ask for time 
t6 study, the public butside will ĉ n̂sider and the constituencies which the 
Honourable Member is desirous of showing th^t he took great pains in studying 
will probably think that Honourable Members were sleeping during the time 
fliat the Bill was discussed in the other House and it will not enhance thife 
prestige of this House to postpone it and ask for unnecessary time. Sir, my 
view is that the Bill should be taken up as proposed by yourself, and that 
will eiihaxioe the prestige of this House and meet tiie convenience of the Mem­
bers and the procedure which you have proposed is the best under the circum­
stances, although 1 would like that from next year there may be bettor treat­
ment given lO us, a« sug^ated by you.

Tkĥ  HoNOtmABL* Mb. G. S. KHAPARDE (Berar Representative): 
It appears to me, Sir, that this matter has been placed on the wrong basis: 
l^is discussion of the budget is based upon the ancient right of grievance 
before supply. The House of Commons always exercised this right, and they 
would not grant any money to the Crown unless the Crown had listened to the 
gnevanoe of the p^pk. In England the money Bill does not go before the 
House of Lords but in India we have that right and we have got to exercise 
^i^t right of the grievances being attended to before we grant any supplies. 
I say therefore that all these matters of convenience pr of being well thought 
of or not thought of are thoroughly irrelevant. There weire questions, very 
important questions, that were put forward in the lower House and I say 
that they should be discussed over here again. 1 therefore say that we must 
have time to study this money Bill as carefully as we possibly can also that 
we should exercise our right to put forward our grievances before we grant 
supplies. The CVown does not get supplies by its own rights. It has got to have 
it by the grant of the House of Commons in England and by the grant of both 
the H ouses in India. That is the ccmstitutional law on the point, Thirt 
being the law, the question of convenience I put on one side. We came here 
to dp work a ^  unless that work is properly done and finished we have failed 
iĵ  ^ur duty. It does not matter what tim  ̂ it takes—that means nothing 

fvil. We have come here on purpose ip siippHe  ̂ to .the Crown, if th  ̂
Ci^Q^ wiU attend to our grievances. TWt being sp, J say
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18 no rule. The Chw bsan irpî yykmd to (Jqypcnjpaent and made it as 
smooth as possible lor it, but this being a furiSamental right no compromise 
on this right is possible. Isay th|9re£or^mmust Jtî yn our full time within 
' “ ‘ - - >8 t>ut SjntKin the riiles I shall insistthe rules. We cannot go beyond the i 

on every comma of it being canned put. I therefore say we must have our 
three days. 'i  ̂ •'  ̂ • ■ •,

; ! jib. CL pr  : General) : Sir,
tfie ISiu is ^mi4jj this ŷ 34*r ift a ypry wustiw w  certified form.

f:< s ^  fm w  l|>e£w» it has eome is\
tlhi» form !.

The Honoubable Mk. P. C. D. CHARI; Yes, it lias and it has been 
usual for tliis Council to reverse the detjision of the other House. I am aware 
pf this, ;but,,wl^t t̂rjyk̂ ^me. is t̂hâ  jipus^H prpcedufe shoi^ nqt be 
adopted in the case of a Bill wMcIi is coinii^ in thib unusual . fotm. Tb^e 
ought not to be undue haste in reversing the decision Wllich: bdS b6 îi 
arrived at after long and very anxious consideration by the popular Members 
in the other House. Though we cannot prevent a certified Bill being passed, 
we should at least be in a ix)8ition to have more strength for people of opposi­
tion views; the Bill has been held up for a number of days in the other House 
and the Honourable Members being tired of waiting have gone back home 
and we expect some of them to come back on hearing that the Bill will be 
taken up by this House, and there should be no unseemly hurry to prevent 
the possibility of these Opposition Members coming back before the Bill is 
taken up. Sir, the ordinary rule should be applied and the Standing Order 
should not be suspended at all.

T he H onourable the PRESIDENT: I made the suggestion for the 
auspension of the Standing Order at the request of several Members who per­
sonally saw me and said that they wanted to go to their homes on the 11th 
and would not like to come to the Council again. So far as I myself am con­
cerned, I am perfectly in the hands of the Members and if they insist on the 
full statutory notice, I am not prepared to oppose it and I would be agreeable 
to their wishes. At the same time I must ascertain exactly what the posi* 
tion is. I would therefore request only those non-ofl&cial Members who 
insist on full notice to rise in their places.

(Nine Honourable Members stood up.)

Then the majority are opposed to it ?

The H onoubable R a ja  GHAZANFAR ALI KHAN : Sir, there are 
several Members who are neutral: let them rise also.

T he  H onoubable R a i B ah adub  L ala RAM SARAN DAS (Punjab: 
Non-Muhammadan) Sir, as some Members hold the view that full notice 
should be given for the Finance Bill while opinion is divided as regards the 
other Bill, I beg to request that a separate ballot be taken as regards the 
Finance Bill.

T he H onoubable the PRESIDENT : Very well, then, so that no 
doubt may be left on the question I will ask those who insist on full statutory 
notice for the Finance Bill to rise in their places.



(Tirelve Honourable Members stood np.)

And those who do not demand fall notiee I
f ,

(Twelve Honourable Members stood up.)

I  will in that ease give my casting vote in favour of those who want full ' 
statutory notice. 1 therefore now direct that on Wednesday we proceed with
the two other Bills and on Thursday take up the Finance Bill. But Honour­
able Members must be prepared for evening sittings. (An HonouraUe Mem­
ber : “  There should be a time limit.” ) No, tiiere will be no time limit, but
Honourable Members should be prepared to sit at night on Thursday, if I
consider it necesaaiy.
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The Council then adjourned till Eleven of the Clodc on Wednesday, the
10th April, 1936.




